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(E) mn Gazette of India dated
the 20th October 1972  under
sub-section (2) of sectioa 3A of
the Foreigners Act, 1946
{Placed in Library See No LT 3844/72])

{2) A copy of the Annual Assessment
Report for the year 197071
(Hindi1 and Enghsh versions) on
the programme for accelerating
the spread and development of
Hindi and 1ts progressive use for
various official purposes of the
Union

[Placed in Library  Sec No LT 3843/72)
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INDIAN RAILWAYS
BILL*

{AMENDMENT)

THE MINISTER OF RAILWAYS
(SHRI T A PAD 1 beg to move for
leave to  introduce a Bill further to
amend the Inhian Railways Act, 1890

MR SPEAKER The question 15

‘That leave be granted 10 introduce a
Bill further to amend the Indian
Raillway Act 1890

Tke motion was adopted.

SHRI'T A PAl

o r———— - s

J 1introduce the Bill
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MATTER UNDER RULE 377
*

LXAMINATION OF BALYOGFSHWAR BY
CusTOMS AUTHORITIES

MR SPEAKER Shn Jyourmoy Bosu

SHRI JYOTIRMOY BOSU (Diamond
Harbour) This Balyogeshwar issue  al
though T have raised 1t at least three times
before this House and many  members
have expressed anxiety on this issue

MR SPEAKER He 1s making 4 state-
ment

SHRI JYOTIRMOY BOSU The most
astonishing statement 1 that one Customs
Officer has demanded a lakh of rupees
from him as bribe Even a Congresy
Member Shr; Shambu Nath Misra 1 de
fending his case as a lawyer If he has
done so i his wisdom, it 1s upto um It
15 very clear, Sir that we want a clear and
categorical statement about this on the
floor of the House

MR SPEARER When 1s the Minister
going to makc the statement?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) Now 1tself

MR SPEAKER Yes

SHR1
(Gwalior)
cation?

ATAL BIHARI VAJPAYEE
Then will you allow clanfi-

wegw whaw w9 a3 fefakma

D D FET qF FIA-GEFWA AT 7T, HAT

w9 59 ¥ WY gy g ¥ wArar Wy §
MR SPEAKER You can ask for 8

Debate but no clarfication Don't break
the rule every day

Published 1n Gazette of India Extraord mary, Part 11, Section 2, dated 29-11-72
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SHRI JYOTIRMOY BOSU: You can
see the record, Sir, I am the most obe-
dient Member of this House.

MR. SPEAKER: Shri K. R. Ganesh,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K, R.
GANESH). Shri Prem Pal Singh Rawat
‘alias’ Bal Yogeshwar was summoned
under Section 108 of the Customs Act
1962 to appear in person before the As-
sistant Collector of Customs (Preventive)
New Delhi on 21-11-72 at 10.00 hrs. in
the Custom House for giving evidence
and producing documents in connection
with alleged smuggling of Foreign Ex-
change, Jewellery anq Watches at Palam
on 7-12-72.

In response to the summons, Shri M.
N. Kacher. Advocate for Shri Prem Pal
Singh Rawat made a written request that
Shri Rawat may be examined on 22-11-72
at 6.00 PM. in Ashoka Hotel. This was
agreed to.

On the appointed date and place, Shri
Prem Pal Singh Rawat presented himself
before the Assistant Collector of Customs
(Preventive) New Delhi at 6.20 P.M. He
was accompanied by 8 other persons in-
cluding Sarvashri—

1. S. N. Misra, MP and Sr. Advocate,
Supreme Court.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Please say clearly who is this
S. N, Misra. Please say that he is belong-
ing to your party. He is Mr. Shambhu Na-
rayan Misra,

SHRI PILOO MODY (Godhra); He is
belonging to the Congress Party.

SHRI K. R. Ganesh. The others are:
Sarvashri
2. Y. S. Mahajan, MP and Bar-at-Law,

3. N. S. Bist, MP and Advocate,

8, 1894 (S4AKA)  Balyogeshwar hy

Customs Authe uies
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4, B. M. N. Kacher, Advocate
5. B. D. Mukhcrjee, Advocate

Shri S. N, Misra, MP, Advocate ramed
a preliminary point that under Article 20
of the Constitution Shr: Rawat was not
bound to make any statement to the Cus-
toms. The Assistant Collector of Customs
informed him that Article 20 of the Con,
titution which provides that “no person
accused of any offence shall be compelled
to be a witness against himself’ was not
applicable to this case as Shrn Rawat had
not been summoned at this stage in con-
nection with ‘any offence for prosecution
as contemplated under the Constitution,
Shri Misra then contended that the inte:-
rogation of Shri Rawat should take place
in their presence and also insistcd that
they shall tape-record the enquiry pro-
ceedings. They had brought a tape-recover
recorder with them for this purpose. The
Assistant Collector of Customs intormed
Shri Misra and others that under Section
108 of the Customs Act 1962 under which
the summons had been issued gives the
Customs Officer necessary powers to sum-
mon a person either in person or by an
authorised agent and since in this case the
summons had been issued requiring Shri
Rawat to attend in person. he could not
allow scveral  counsels or agenis to
be present He also added that there was
no provision entitling a person summon
ed under Section 108 to the use of a
tape-recorder Shri S, N. Misra insisted
that both the conditions laid down by
him must be fulfilled. Discussions con-
tinued, each side maintaining its position.
Finally, at 1.00 P.M. Shri N. S. Bist and
Shri S. N. Misra got up to go and took
Shri Rawat and others with them.

On the next day a letter was 1eccived
from Shri B. M. N, Kachar, Advocate
stating that he was very sorry to say that
due to some misunderstanding Shri Prem
Pal Singh Rawat could not be interviewed
on 22nd November. He requesteq for the
hearing being fixed on the 23rd at 6.00
P M., at the same place, only one person
being allowed to come along with him.
Towards the evening, however, informa-
tion was received that Shri Rawat had
fallen ill.
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In this connection, T would ke to
state that this mformaton had been ob-
tained as the Hon’ble Speaker had desired
that 1 should make a satement m  the
House The proceedings will continue 1n
accordance with law and the Goveinment
would not wish to interfere, m any way,
with the normal course of investigations
by the competent field offcers or with
the subsequent adjudication proceedings

MR SPEARLR Under the rules no
questions are allowed .

SHR! JYOTIRMOY BOSU Then
what about the findings? We are anxiou
to know dabout 1t

MR SPFAKFR Under the rules, no
questions are allowed after 1 stiement
The hon Member may ask for a debate
on 1t But thet: can be no gquestions
on the statemcnt

SHRI  IYOTIRMOY BOSU On a
roint of order....

SHRI R S PANDFY (Raynandeaon)
A stnious dlegation was made agamnst a
customs officer namely that he wanted 10
take Rs 1 lash M was very unfortunate
on the put of any person to make such
allepations agamst a customs officer

SHRI S M BANERILE (Kanpur) Why
should they 20 to Ashoka Hotel to in-
tcrrogate him?

SHRI G VISWANATHAN (Wand:
wish) Why should the Goverament offi
cers go to Ashoha Hotel for imterrogating
him?  (Intcriuptions)

SHR!l PIIOO MODY It was easier
to take a bribe at the Ashoks Hotel

SHRI JYOTIRMOY BOSU 1 bad
made a specific allegation It has come
out in the press that the customs officer
had demanded » lahh of rupees ..

MR SPEAKER Order, please. No
questions are allowed after a sratement
He can ash for a discussion There will
be no more gquestions on 1t

NOVEMBER 29, 1972 Balyog
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SHRI G VISWANATHAN Let us
have a discussion ont this

=t s@\fadg €& fr azw feo
MR SPEAKER There 1s no change

in what I have smd It will be consuider

td on murnts

SHRI S M BANFRJEF May 1 seek
your gwudance’ Do you sincerely think
that the customs officer should go 10
Ashoko  Hotel for nterrogating him ?
After all he 15 a fourteen ycar old  bov,
and he could c¢asily walh 1 am told that
leral opimon his been obtunel that a
fourteen year old boy c¢annot be pumshed
What « U the T ¢ ot uaderstand

SHRI G VISWANATHAN jlc hould
be sent to a juvemle court because he
fourteen vears old /

SHR!I § M BANERIJLF Hc 15 always
fourteen ycals only and nevel more than
fourteen veawrs  What s this?

SHRT
(Strampur)
geshwar

DINEN BHATITACHARYYA
That s why he s Baho

SHRI AMRIT NAHATA
Bal smuggleshwar

\Barme1 )

SHRI DINEN BHATTACHARYYA
He 15 getting  protection fiom the hon
Member's party

MR SPEAKFR No more  questions
now I am taking up the next item

SHRI JYOTIRMOY BOSU  Muay I
have one clanfication from you, Sir ..

MR SPEAKER He can ask for a dis
cussion  There can be no questions and
clanfications now

SHRI JYOTIRMOY BOSU I on a
pomt of order

MR SPEAKER I am sorry T am not
aflowmng  anything further on this now.
There can be no clarifications how (Inters
ruptions)
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SHRI JYOTIRMOY BOSU: On a point
ot order....

ATqF Wy . OF A1g AL AN AT

ciaE Sl

SHRI G. VISAWANATHAN: May I
seek one clarification from you, Sir?

SHRI JYOTIRMOY BOSU: May 1 seek
one clarification frem your goed self, Sir?

MR. SPEAKER: He wants clarification
from ms only on the point ¢f crder or
ke wants informaticn abeut the Balyogi?

SHRI G, VISAWANATHAN:  In re-
cord to the pocedurz adopted by the cus-

‘ems  authorities, under the Government
sales. . o
MR. SPEAKER: Nog, et him nct  geo

inte it in this circuitous way. This cannot
torm pari of the record.. ..

SHRI VASANT SATHE (Akcla): T am
«cld that the Balycgeshwar is as ¢ld as
Shri Piloc Meay? Is it a fact?

SHRI JYOTIRMOY BOSU: On o peint
of order. 1 am sceking a clerification, We
rant to know the list of the smuggled
2ccds thot hove been breught an Lecaus:
he is 1 CIA agent....

SHRI INDRAJIT GUPTA (Alipore):
The other day, when 1 had raised this

aqvalter i connection with his interroga-
tion. the Chair wus pleased to ask the
hen, Minister to muke a statement after

ascertaining the facts. But when he makes
« statement, should that statement not be
cemplete? Shouid it be incomplete?  He
has not come cut with the inforination
abcut the articies which were seized or
found.

SHRI
alse.

JYOTIRMOQY BOSU: Currency

SHRI1 INDRAJIT GUPTA: That is a
very important information. No other in-
dividual can enter this country with 2l
that.  Let him tell us all that

AGRAHAYANA 8, 1894 (SAKA)
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SHRI JYOTIRMOY BOSU: Is it a
fact that he brought Rs. 50 lakhs in
foreign exchange?

MR. SPEAKER: Everything is under
inquiry, as the hon. Minister says.
SHRI  SEZHIYAN  (Kumbakonam).

That is not under inquiry. ...

A REEs . UT A1 F) AT qeT
AT A fTF18 97 98 s

SHRI JYCTIRMOY BOSU: Why
does the Government give the impression

MK, SPEAKER: No. nc.
SHRI PILOO MODY: May [ make o
submission of importance:

aiR SPEAKER: Whar umportance?

SHRI PILCGC MODY: A submissicn
on procedure unconnccted with Balycgl.
What [ am saying is that we were agitated
abeut scveral peints for which
ycu ¢ Tequest the
make a statement.  The request for  a
statement implies that he gives infor-
mation regarding those matters which are
agitating our minds. If he chcoses to
read an innocuous statement zad vou mn
your wisdom thereafter do not permit us
any questions, then the only other thing
fer us to do is to re-request you to re-
ask the Minister to re-make his statement
which will answer all the questicns agitat-
ing our minds.

reason we
Minisier tc

asked

MR, SPEAKER: I am re-replying to it
I did not know that you asked me to
airect the Minister to come out with
a statement. Hc has come out with a

brief statement.
SHRI PILOGO MODY: Innocuous.

SHRI SEZHYYAN: About the
seized., he could give a list.

aoods

MR. SPEAKER; Will it be pcsaible”?

SHRI S. M. BANERIJEE
total value of the articles.

1 Also  the
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SHRI R. S PANDEY: On a point ot
order. A person has been caught at the
airport and certain goods were seized from
him. An inquiry was constituted. Now
it would be very dificult for the inguiry
officer to proceed with the mquiry, il
would be very difficult for the customs
officer to do justicz to his work, if a
loose allegation that he demaned one
lakh of rupecs 15 made It will vitiate the
process of inquiry To malign the de-
partmenta] official is very wrong Some
protection must be given to those who are
engaged in the inquiry.
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MR SPEAKER. Pleasee sit down

SHRI K R GANESH: When an hon
member ramed this question that day, it
was confined to thiv particular procced-
ings

SHRI JYOTIRMOY BOSU You read
my notice.
SHRI ATAL BIHARI VAJIPAYER

(Gwalior): ‘He 1s right

SHRI K. R GANEIH AS fur o th
particular proceedings are concerned, 1
have given a reply. As for the larger
qusstion, about seizures and about other
aspects, thete 1s no doubt that we have
seized many things There is a question
coming up day after tomorrow in this
very House

MR. SPEAKER: You wifl coms out
with a full list of seizures.

SHRI K. R. GANESH: Yes, Sir, on
that day. I would be in a position to
answer all the points raised in the ques-
tion.

There s another point An allegation
has been made against the customs offi-
cer.  With all respossibility, I must state
that the particular officer did his  duly.
This officer is known for his integtity.

Questioning his integrity is a malicious
e aguinst the officer for doing his duty
property.

NOVEMBER 29, 1972
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SHRI JYOTIRMOY BOSU: [ am very
glad to hear it

SOME HON MEMBERS rose—

MR SPEAKER
anything further on this

1 am not allowing
Next item

12.20 hrs,
RE BUSINESS OF THE HOUSE

THE MINISTER OF PAR} JA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT  (SHRI RAJ
BAHADUR) Sr that day, at thc mecting
of the Business Advisotry Committee, we
consulted the wishes of all the Members
and out of the three motions that have
been tabled, food hdas been selected by
all Mr P M. Mehta also raised  the
question that he wanted to discuss  the
STC. It was observed that that was a
very wide subject and that if he could
give an amended motion with respect to
thay w: would certamnly take 1t up 1
have no objection. Certainly. after this
discussion, T will consult the convenience
of the Minister of Foreign Trade and m-
clude that also

MR SPEAKER: That ends the matter.
(Interrupnion)

SHRI RAJ BAHADUR: I have not re-
ceived Mr Mchta’s amended motion

SHR{ SHYAMNANDAN MISHRA
(Begusarai): My objection is ths. We
have finalised it at the Business Advisory
Committee that this is the subject which
would be taken up first. Although we
do attach importance to food and we
had to raise this issue throngh an  Ad
journment Motion on prices......

MR. SPEAKER. The procedure, as | ex-
plained the other day, is that this is sent
by the Sub-Committes on No Day Yet
Named Motions The Members gave anc
choice, but so far as the date was con-
cerned, we finally reached the conclusion
that the date rests with the Minister. 1
hope he will fix up the date as these
motion keep on coming



